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MR. SPEAKER: I will examine it.

SHRI JYOTIRMOY BOSU: I want
to hear the tape.

MR. SPEAKER: | cannot fix any
time-limit.

1246 hrs,

PAPERS LAID ON THE TABLE

Inpran  WirgtEss TeLEGrapaY (CoM-
MERCIAL Rapro Operators CErlI-
FICATES OF PROFICIENcY AND LINCE TO
OPERATE WIRELESS TELEGRAPHY)
AMENDMENT RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
On behalf of SHRI H. N. BAHUGUNA,
I beg to lay on the Table a copy of
the Indian Wireless Telegraphy
(Commercial Radio Operators Certi-
ficates of Proficiency and Licence to
operate Wireless Telegraphy) Amend-
ment Rules, 1972 (Hindi and English
versions) published in Notifieation
No. G.SR, 1563 in Gazette of India
dated the 8th December, 1972, under
sub-section (5) of section 7 of the
Indian Telegraph Act, 1885 [Placed
in Library. See No. LT-4083/72].

StatemeNT RE. REPORTS OF ApMinis-

TRAITVE REFORMS CoMMISSION'S REPORT

AND NOTIFICATIONS UNDER ARTICLE 318
oF THE CONSTITUTION

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-

SONNEL (SHRI RAM NIWAS
MIRDHA): I beg to lay on the
Table:—

(1) A statement (as on 30-11-72)
(Hindi and English versions) on the
decisiong taken on various Reports
of the Administrative Reforms
Commissjon and the implementation
of these decislons. [Placed in Lib-
rary. See No. LT-4084/721.

(2) (i) A copy each of the fol-
lowing Notifications (Hindi and En-
glish versions) issued under sub-
clayse (n) of article 318 of the
Constitution : —

(a) The Union Public Service
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Commission (Members) Regula-
tions 1869, published in Notifica-
tion No. G.S.R. 2404 in Gazette of
India dated the 11th October,
1969,

(b) The Union Public Ser-
vice Commission (Members)
Amendmeny  Regulations, 1972,
published in NotMiehtion No.
G.SR. 977 in Gazette of India
dafed the 19th August, 1972.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Noifica-
tions.
[Placed in
40B5/72].

STATEMENT CORRECTING ANSWERS TO

U.S.Q. No. 2206 ano REVIEW anp AN-

NUAL Repokt oF INDIAN RARE EARTHR
lamirro, BoMeay

Library. See No. LT-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): 1 beg to lay
on the Table—

(1) A statemeni correcting the
answer given on the 29th Novem-
ber, 1972 to Unstarred Question No,
2206 by Shri Hukam Chand Kach-
wai.

Statement

Unstlarred Question No. 2335 which
was put on the 20th November, 1972
and the original version of which was
in English language, had sought in-
formation as to whether the Nagar
Tatha Gram Nivesh Adhyadesh had
been received from Madhya Pradesh
for prior approval of the President
and if so, whether approval had been
accorded to it. It had been stated
in reply to that Question that the
Adhyadesh had been received and
that approval had been accorded fo it,
The Hindi version of the Question
also referred to the Nagar Tatha
Gram Nivesh Adhyadesh and sought
the same infarmation as the English
version. The Madhya Pradesh Gov-
ernment in thelr des-
cribed this Ordinanee in as



